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Tuesday, this the 2" day of Noveniber 2004

Hon'ble Shyi Tustice M. A Khan, Vice Chairman (I)
Hon'ble Shri 5. K. Naik, Member {A)

i. Programme Staff Association of I All India Radio & Doordarszhan
through its President, Shri V.A. Magazine, Room No.101
Abkashvani Bhawan, Farliament Strest, New Delhi

2. RE Sairm

Type IV .!"3’5 O Becto -ZII
Wewr Delhi-22
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, ..Applicants
{By Advocate: Bhri 8. Y. Khan)

7
Yersus

Unien of India through

i SEv*rei..ﬂr

Ministry of Information & Broadoasting

Shastei Bhae?*a_f

Dr. Rajendra Prazad Road, New Delht
2. Director General

All Tndia Radio

Akashwani Bhawan

Sansad Marg, Mew Delli

Respondents

{By Advocata: Shri 5 M. Arnif)

GRDER{GAAL)

Shri Justice MLA. Ehan:

Learned counzel for applicant has spbmitied that in ar::mciaﬂm with the

orders of thiz Tribunal in two Original Applications, the reepondents are likely fo

maks a fresh/new sentority list and in case the applicanis are given zepiority, as

claimed by them in the present OA, their grievance wonld be - red

conngal on instructions from the applicants, wents to withdraw thiz OA He forther
submitted that the applicants, however, may be allowed a liberty to file afres h OA m
caze they are aggrieved by their position in the new sentority list. Learned counsel

for rezpondents has no ebjection.

ezzed. Learned
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2 Accordinely. 0OA-I048/2002 and DMA-16B1/2001  are dismizead a=
Eira

withdravm, However, it wonld be open io the applicants to take appropriate legal
steps for radressal of their grievance against the propozedinew seniority list, which
¥

will be framed by the respondents in compliance of the orders of thig Tribonal in

R - - R .\ . .
other DAs. Bes¥ewes, The parties will bear their own cosis.

(5. K Naik) { BM.A Ehan)

Mesaber (A) Viee Chairman (1)
fennil/



